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Misc (Crl) Bail Case No 525 6f 2022

(Present: N. Goswami, Addl. Sessions Judge (ilC), Sonitpur, Tezpur.)

ORDER
2L-tO-2022

This is a petition filed u/s 439 of CrPC with prayer for

an order to release accused Habibur Rahman on bail in

connection with Tezpur PS Case No. 958/2022 uls 4201406 of

IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on 05-09-2022

an FIR was lodged by SI Arnav Kakati, at the Tezpur PS stating

therein that on 05-09-2022 they received an information from

Gajaraj Military intelligence, Tezpur that some persons are

coming to Solmara for trading in suspected fake gold.

Accordingly, they went to Solmara, and nabbed accused

Habibur Rahman. On being searched, a fake gold bar and a

mobile was found in his possession and those were seized by

the informant.

Based on that ejahar, Tezpur PS Case No.95B/2022

was registered uls 4061420 of IPC. The accused was arrested

on 06-09-2022 and since then he has been in custody.

A bail petition moved earlier before this Court/ was

rejected vide order dated 30-09-2022.

The suspected fake gold was recovered from the

possession of the accused, which shows his proximity with the

offence. The case diary reveals that some other persons were

also involved with the accused in trafficking of fake gold. The



IO has not yet apprehended those other persons. If the present

accused is released from custody at this stage, it would be

difficult to apprehend the other persons involved. This way, the

investigation will get hampered. As such, the bail petition is

rejected at this stage.

Return the case diary in sealed cover.

With this order, this Misc case is disposed of.

Add I Sebsisnsld ge( FTC),
Sonitpur, Tezpur


